6857 Oral Answers

Dr. M. M. Das: The residuary
scheme, which involves an expendi-
ture of Rs. 21.90 crores, is for these
refugees who have not been properly
rehabilitated in West Bengal. This
scheme is applicable only to West
Bengal and the money will be spent
only for refugees who have not been
properly rehabilitated.

Shri Indrajit Gupta: In view of the
fact that onec the present war is over
and the border between East Hengal
and West Bengal is reopened, there is
every likelihood of & large number
of new refugees coming over, may I
know whether the Central Ministry
of Rehabilitatlon which has been cun-
cerned so far only with the residuary
problems of the past is prepared two
shoulder whatever responsibilities may
anse in future?

Dr. M. M. Das: That is a hypo-
thetical question and we will consider
it when it arises.

Shri B. K. Das: There is a slow
progress of sanctioning the amount
agreed to between the period 1st April,
to 31st July, 1965 and there is 5 good
balance also left. May I know what
are the reasons for this slow progress?

Drr. M. M Das: Between the
period 1-4-6i4 to 31-7-65, the amount
sanctioned has been wvery little. 1t
is due to the difference of opinion bet-
ween the State Government and the
Central Government. The Central Gov-
ernment wanted that the loss should
be shared by the State Government
also. But the State Government did
not agree to that. So, no loan could
be granted. Now the decision has
been that one-third of the loss will be
shared by the State Government and
within a short time we have #anc-
tioned some amount,
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Will the Minister of Home Affairs
be pleased to state:

.

(a) whether (jovernment  have
considered the feasibility of conasti-
tuting an independent authority to be
in charge of issuing industrial and
commercial Jicences;

(b) how far the question of eli-
minating the agency of contactmen,
which wa; alleged to be the svurce
of corruption in the administration,
has been examined;

{c) whether Government have de-
cided in principle to accredit oy
one representative for cach business
house to deal with the authorities;
and

(d) the measures proposed to be
adopted 1n remove the opportunities
for corruption in this regard?

The Minister of State in the Mints-
try of Home Affairs (Shri Hathi):
(a) to (dy. A statement is laid on
the Table of the House. [Placed inm
Library, See No. LT-4027|685]

Shri P, C. Borooah: What sections
of the trade and industry will be
representied on this hody and on what
basis members will ita be selected?
What will be itx precise composi-
tion?

Shri Hathi: No decision has yet
been reached sz to what would be
its position. The tter is gtill

under consideration.

Shri P. C. Borooah: What safeguards
will be provided for the proper fumc-
tioning of this independent body te
see that henceforth the licences will
be granted only on marits and not om
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grounds of corrupt praciices or favou-
ritism indulged in by some persons?

Shri Hathi: As | said; the matter
is yer at a very preliminary :tage.
The constitution of the body ang its
functions and all that has yet 1o be
decided upon,

Shri P. R. Chakraverti: What gre
the reasons which promoted the Gov-
ernment to issue the order that uccre-
ditation is not considered necessary in
respect of the offices of the DGS.
& D, CP.W.D, and the Chief Cont-
roller of Imports and Exports?

Shri Hathi: That is because these
persons have to deal with officers for
purchase, etc. Very often, they have
to come to see officers and for that
purpose we have got a cell and the
people first go there. When the offiees
says that he has been called for
negotiations, then he is allowed to go
to see the officer concerned. After
all. for negotiations they have Lo come.

Shrimati Tarkeshwari Sinha: May I
knew from the Government us to how
many agencies, at the present moment,
are existing to Jook into the proce-
dure of licensing and how does the
Government propose to co-ordinate
the activities of all these agencies by
bringing forward unother?

Shri Hathi: That is exaclly the
question. There ure a number of
authorities and  agencies which  are
issuing liceners—it may be industriai
liesnees or it may be for other pur-
posve. As to whether it should be
possible 1o have an independent body
or a judicial body, or whether it should
tee wi'h the representatives of that
trude and industry,  what that form
should he, what are  the present
muethods, ete, we have sent a ques-
‘jonnaire to all the State Governments
vxeept, of eourse, the Central Govern-
inent—we have all the information—
and after detling all this information,
vre will take a decision. The Home
Minister also mot some of the Mem-
ters of Parlioment nbout having a
committee of the Members of Parlia-
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ment. This question is yel at
preliminary etage,

Shri Indrajit Gupta: The statement
says that the list of undesirable con-
tac! men and contact women has heen
prepared and action to be taken in
respect of them is under consideru-
tion. In view of the fact that these
contact men and contact women are
known to operate in Delhi not simply
by going to see officers in their offices
but in other social gurroundings also,
may 1 know what type of action is
contemplated against them and by
what criterion has the Government
decided who is desirable and who 8
undesirable?

Shri Hathi: The hon, Member is
right. It is not merely that they
approach the officers, but there are
other ways also. All these are being
looked into. In fact, the C.BI. have
prepared a list of those persons who
resort to these practices and before
the black list is published, we have
to have definite information about
this.

Secondly, it is not prevalent only im
one particular office or one Ministry,
but it is prevalent in the whole of
Delhi. They try to contact officials
and others in the Party. Therefore,
the list is being prepared.

Shri Ranga: The whole thing scems
to be in such a fluid condition that
there seems to be more talk than any
kind of a decision or direction. In
view of the fact tlrat  the President
nlso has had an oceasion 1o refer to
thiz particular problem in his speech
in Madras. are we to understand that
Goverament have not decided even on
the principle in repard to the need
for nppointing an independent autho-
rity 10 be in charge of issuing indus-
trial sl commercial licene .7

very

The Minister of Home Affairy (Shri
Nanda): The guestion here is not one
of principle, I personally have felt
and expressed my inclination and pre-
ference for some independent quasi-
judicial body 1o deal with these things.
The mat'er hns been  Zone info in
furly preat detail by the Sub-Com-
mittew of the Informal Consultative
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Committee and also personally by
some Members of Parliament. I find
that there are certain practical aspects
of the matter gnd that it is not a
question of principle only. These are
under very active consideration.

Shri Ranga: The practical aspects
will come up only after the principle
has been decided upon. I want to
know whether the Government have
taken  decision in regard to the
principle. The difficulties can be dis-
cusged afterwards.

Mr. Speaker:

ot anarw Fay T oFOMT Oy
o awet § fe oY ow fera I
% § far & gerrafadt ¥ ow & wfgw
AATER WA T § T W qw ¥ g
gy ?

His opinion is that.

Shri Hathi: We are getting a list

ot Orw \gra qwEe: Sqraw afafy
1 ag s o fp foraa ot sperraT
T & 7% witeE 47 & gy A & w
9 & 99 wror ag § fwowd 7 2
g ¢, faerew gar & 1 & s wwa
g 5 o3 ®7o 1 g7 w77 & Fag e
afwy w7 GreTT BT wEAT & 7

Shri Hathi: The hon. Member is
right in a way. If the work with
which the public is concerned is not
delayed, much of the corruption will
go. For this purpose in the four im-
portant departments which have to
deal with industrialists and public, we
have appointed Study Teams to go
into the whole question as to how the
whole function could be streamlined
and we have received reports from
two of the Teams—from Mr Mafhur
in regard to the Departments of Sup-
ply and Technical Development and
the nther in regard to the office of the
Chiet Controller of Imports and Ex-
ports. We have accepted these pro-
posals
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st ww fomdy : weaT & wifn
] &1 frard ot gfer &\ qoee
9 qWTT 97 fawe fem ¢ i wrgar
wfagt & v @ wfiwfol & &
afea mfs, fodart 1 g wrk &,
Wi i, Wi &Y, 97% §F aedw Ay
far avgq ?

Shri Hathi: Well, it may be; you
cannot rule out anybody. There ghould
not be nepotism or favouritism; that
principle can be accepted. But be-
cause the man happens to be a brother
or relation of somebody, we cannot

debar him: there cannot be any such
general yule.

Dr. L. M. Singhvi: May I know
whether the Government gre prepared
to publish the list of undesirable
contactmen after giving them an
opportunity of hearing, so that Mem-
bers of Parllament and other officials
may beware of them? Secondly, may
I know whether it is a fact that the
Home Minister has Indicated his per-
somal wlllingness to institute an infle-
pendent agency for licensing pur-
posea?

Shri Hathi: The two questions are
different in 3 way. The first is about
publishing the list of undesirable con.
tact men. As I said earlier, until we
have verifled and got full information
it would not be proper to publish the
list. For the time being we are keep-
ing a watch on these men and we
would not publish the list untll we
have got deflnite information about
the charges.

Shri Harl Vishou Kamath:
next session?

Shri Hathl: About the second ques.
tion, the Home Minister has already
given his views on the subject.

sft wrmft : rforsw o g A
GEIATT T AFH TAT AT ATETC
oY ;fnse 5w g Pren g 2
wr zfer & 7y gm ogw weTEr
1 frerit & fom o mvwr A oww AT W

In the
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o o wifosn ¢ asgi owe W
# % T W T F weT agi e
Wl I § A1 aifoew gar oo
et 7 @ &, @ faew & s oAy
W ¥ fau s qarde #1 § o
W e § anmds §1 g we
atforen & frodr & o o3 § 3t oy
¥ fau ¥ 2w To17 § 1
Shri Nanda: It is very awkward to
mention some names and cast some
kind of 3 reflections on any person.
T think that that is not desirable. It
there is anything wrong with any

transuction or with gny appointment,

certainly we should dea]l with it

Mr. Speaker: 1 think he probably
did not mean any particular persons,
but only to illustrate his point he
mentioned that someone was there. ..

Shri Nanda: I think that he did
mention some specific names.

Mr. Speaker:
that.
names,

Shrl Nanda: I thought that he had
mentioned some specific rames.

Shri Ranga: Those things were
established here. The points that the
hon. Member Shri Bagri has made
have already been established and
accepted here by Government them-
selves, after the report of the Das
Commission and the Cabinet sub-
committee. So, where is the question
of any allegation now?

st armft : AT WaTA wT FETH
¥t wErEm & Y famm @ o dwa
wa ag g frm e & o fredany
T RTE | EA A0EH B AL " e
fem @ wfgd 1 &3 qur a1 v gw
foer & wrw & € & W oAy o
aerET IHE AT A A oo vE E 7
e A1 Fara T faam omam @

1 was taking care of
He did not mention any specifie

Shri Nanda: When 1 raised that
point, I thought that the hon, Member
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was referring to the present Chief
Minister. But I understand now that
his reference was 1o the previous
Chief Minister. I could not take any
exception to that.

This thing has to be certainly very
closely watched and we should see
that there should not be any room
for malpractices of this kind, and we
shall take every possible care.

ot amdt - e v wET ¥
Ireft Al 9§61 B qer § feown
wrf qErdiT ® wE ¢, w o s
A T § I Q%A F fav 7 owmw
g g fe Heemiagar Sw gy
¥y ¥ oAew feom & W A ww
§ a1 wwr qwET A s ¢ E
AT AT & fF AW ¥ s wa
T § fomd ww gt P

weaw WEIE . F10E T Al
e a1 ava & | @ @1 feaal § 9@ w
FFa g

st avrd o, A ¥ oar
femat # aff fedr go &

Shri Hem Barua: Since the hon.
Minister has just now said that Gov-
ernment have sent a questionnaire to
the different State Governments in
the context of that may I know whe-
ther Government are gware of the fact
that the States themselves have main-
tained contactmen and contact-
women in Delhi to exert influence on
officiale and Ministers ag well and
they are uphemistically called liaison
officers. and if so, what steps Govern-
ment have taken to destroy these liai-
son officers or their influence on them?

Shri Hathl: It is true that
States do have liaison officers,

20TV

Shri J. B. Kripalanl: Al
have,

States

Shri Hathi:

hax none.

I know that my State



6855

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): My State also has none,

An hon. Member: But the hon.
Ministers themselves gre thore,

Bhri Hathl: The present gquestion
relates to undersirable contactmen
against whom we have to guard.
Moreover, it is not as if the industries
are not allowed to haye any accredit-
ed representatives; they will be allow-
ed to have them, but they wil] have to
say that such and such ; person will
be their mecredited representative so
that we know that he is the proper
person with whom our officers can
deal, and if there is anything wrong
we can catch hold of that particular
person and not any and every person.
That is the scope of the main question.

Shri Hem Barua: On a peint of
order. In replying to my question,
the Minister has tried to describe
some contactmen as  undesirable,
That means there are some
contactmen who are desirable.
He has categorised them into desirable
and undesirable. In that context,
would you please enlighten us as to
what is the criterion of desirability?

Mr. Speaker: It is nowhere describ-
ed in my rules.

Shri D. C. Sharma: Has it come to
the notice of Government that some
influential and wealthy firms instead
of employing contactmen contact-
women and call girls have started em-
ploying the so-called sadhus to help
them in this kind of thing?
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Shri Hathl: Sadhus are not there.
sft aTw qvdg ;& ST ATEaw
£ % st & o war e e e
2 ¥ fav £rf seam omfon e
E oo
oaw wEYET 77 S¥W ATy w4
@ wox T c v O €S
m w
Shri paji: The reply states that one

accredited representative would be
allowed to each business house. Has
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Government considered this mspect of
the rifatter, namely that even this one
accredited representative of a firm
should not be a retired official or a
near relative of any Minister because
such a person can exert gufficient pres-
sure to corrupt decisions?

Shri Hathl: While accrediting the
representative, this matter also ~ould
be considered,

AW wEEEET ¥ g g e
.+.
] m T Wy

hﬂ tmﬁag
Juﬂ wTAeT
| st wieTe AT A
|t wm
(¥Te wewtwEw Faodl

7T YE-wT WA gE dmA WY
™ &% fe

(%) w1 og &= ¢ fw v wegem
¥ awre B oA # § fe s
g1 At 9 Aava fely e wiawrdy
H T g 9 W wfuw 7 Ty Sy
¥oifs gt sofeafa & wrow gk
o 39 & fae & fag o avy qobef
& dry FrreE F fast qEen W

() ofe @, @ w1 " W
W AT F) T FTA g
g7

meed  wwwm # v g
(ofy greft) @ (%) o, 7Y

() s/ & = a7

ot gew wr wgwm ;. & arer
wmgat § i awE W odm 8§ o
mr ¢ F9 o< fewr ww fem ;i
¢ o 7w ¥ ofra W feAm o\
o ?
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